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THE IMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
- OF MEMBERS) (SIXTH AMENDMENT) ACT, 1976

ARRANGEMENT OF SECTIONS

Sections !
1. Short title and commencement,
2. Amendment of long title, preamblc and sub-section (1) of section 1.
3. Amecudment of section 2
4. Amendment of section 3.
3. IJnsertion of section G-B.
6. Amendment of section 7.

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
OF MEMBERS) (SIXTH AMENDMENT) ACT, 1976

(Acr No. 43 oF 1976)

(Rcceivéd the assent of the Governor, Himachal Pradesh on the 30th
December, 1976 and was published in R.H. P. Extra, dated the 3lst
Becember, 1976, p. 2026-28). )

-An  Act further to ameénd the Hinachal Pradesh Legisiative Assembly
(Aflowances of Menbers) Act, 1971 (Aet No. 8 of 1971),

BE it enacted by the Legislative Assembly of the Himachal Pradesh in the -
“Twenty-seventh Year of the Republic of India, as follows:—

1. Short title and commencement.—(1) This Act may be called the Hima-
- ¢hal Pradesh Legislative Assembly (Allowances of Members) (Sixth Amend-
ment) ‘Act, 1976.

(2) It shall come into force at once,

2. Amendment of long title, preamble and sub-section (1) of scction 1.~—For

the word “allowances” occurring in the long title, preamble and sub-section (1)

of section 1 of the Himachal Pradesh Legislative Assembly (Allowances of

Membcrs) Act, 1971 (8 of 1971) (héreinafter called the principal Act), the words
“allowances and pension” shall be substituted.

-3, Amendment of sectien 2.—1In section 2 of the prmc:pul Act, the follow- -
ing. amendmcnts shall be made, namely:—

{(a) the word “and’ appearing at the end of clause (¢} shall be omitted;

(&) the sign “.” ocourring at the end of clause (f) shall be-substituted
by the 51gn and word “;and”; ,

(¢) after clause (f) so amended the following clause (g) shall be added: —
“(g) “territorial council’ means the council that existed in Himachal

Pradesh during the absence of the Assembly from 1957 to
1963.”,

1. For Statement of Objests and Reasons ses R.H.P. Etra, dated, 841977, p. 302
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4. Amcndment of section 3.—Sub-sections (2), (3) and (5) of section 3 of
the principal Act, shall be deleted, -

5. lnsertion of section 6-B.—After section 6-A of the principal Act, the
following new section 6-B shall be inserted, namely:-— .

““6.B. Pension.—(1) There shall be paid a pension of Rs. 300.

per mensem to every person who has served for a period of not less than fve
years whether continuous or not as,—

{a) a member of Assembly; or

{b) a member of the territorial council ; or

{¢) partly as'a member of the Assembly and partly as a2 member of
the territorial council:

Provided that where any person has served as aforesaid for a period ex-
ceeding five years, there shall be paid to him an additional pension of Rs. 50
per mensem for every year in excess of five, so, however, that in no case the
pension payable to such person shall exceed Rs. 500 per mensem.

(2) Where any person entitled to pension under sub-section (1),—
() is elected to the office of the President or Vice-President ar is
appointed to the office of the Governor of any State or Adminis-
trator of any Union territory; or

{if) becomes a member of the Council of States or the House of
the People or any Legislative Assembly of a State or a Union
territory or Legislative Council of a State or the Metropolitan
Council of Delhi constituted under section 3 of the Dethi
Administration Act, 1966 (19 of 1966); or

(7i{} 15 employed on a salary under the Central Government or any
State Government or in 3 Corporation owned or controlled
by the Central Governinent or any State Government or local
authorily or bescomes otherwise entitled to any remunecration
from State Governmcnt Corporations or local authority;

such person shall not be entitled to any pension’ undar sub section (1) for the
period during which be continues to hold such office or as such memb-.r Oor i
50 employed or contmucs to be cntitled to such remuneration:

Provlded that where the salary payable to such person for holding such -
office or being such member.or so employed or whste the remunesation referred
to in clause (7if) payable to such person is in either casé [ess than the pension
payable to him under sub-section (1), such person shall be entitled only to receive
the balance as pension under that sub-section.

(3) Where any person entitletd to pension under- sub-section (1) is ziso
entitled to any pension from the Csntral Government or any State Government
or any Corporation owned or controlled by the Ceatral Government or any
State (overnment or any local authority under any law or otherwise, than,— .

(a) where the amount of pension to which he is entitled under such

law or otherwise is equal to or in excess of that to waich be is entitled

.under sub-section (1), such parson shall not be eatitled to any psnsion
under that sub-section; and

ik
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(b) where the amount of pension to which he is gntitled under such
law or otherwise is-less than that to which he is entitled under sub-
section (1), such person shall be entitled to pension under that
section -only for an amount which falls short of the amount
of pension to which he is otherwise entitled under that sub-
gection.

{4) In computing the number of years for the purposes of sub-section (1),
the period during which 2 person has served as a Minister, as defined in the
Salaries and Allowances of Ministers (Himachal Pradesh) Act 1971 (3 of 1971)
or the Speaker or the Deputy Speaker of the Asserably or thc Chairman of
the Territorial Counci! shall also be taken into account.”.

. 6. Amendment of section 7.;—13 sub-section (2) of section 7 of the priucipal
Act, the word *and” occurring at the end of clause {f) shall be omitted and there-
after the following clause {ff) shall be ingerted, namely:— .

“(ff) the form in which ccmﬁcnte if any, shall be furnished by any person
for the purpose of claiming any pensxon under section §-B; and™.

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
AND PENSION OF MEMBERS) (SEVENTH AMENDMENT) ACT, 1977

ARRANGEMENT OF SECTIONS
Sections :

1. Short title and commencement.
2. Amendment of section‘G-B.
3, Insertion_ of section 6-C.

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
AND PENSION OF MEMBERS) (SEVENTH AMENDMENT) ACT, 1977

(Acr No. 11 or 19771

(Received the assent of the Govcmor. Himachal Pradesh on the 30th
;::61; 1977 and was published in R.H.P. Extra dated the 1st Tuly, 1977, p. 745-

An Act further to amend the Himachal PradeshLegi.rIative Assemdly (Allowances
_and Pension of Members) Act, 1971 (Act No. 8 of 1971). )

" BE it cnacted by the Legislative Assembly of Himachat Pradesh in the
Twenty-cighth Year of the Republic of India, as follows:—

1. Short title and commencement,—{]) This Act may be called the
Hnnachal Pradesh Legislative Assembly (Allowances and Pension of Memberg)
(Seventh Amendment) Act, 1977

(2) It shall come into force at onee.

—

1. For Slalmcnt of Objects and Rcuaona, see R H P, Extn, dl 8-8-1971, 5. 302,
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2. Amendment of gection 6-B.—In section 6-B of the Himachal Pradesh
Legislative Assembly (Allawances and Pension of Members) Act, 1971 (Act
No. 8 of 1971), the following amendments shail be made, namely:—

{a) After sub-section (1) and before the cxisting proviso, the following
new proviso shall be inserted:—
“Provided that,—

(/) the members clected or nominated from the constituencics
where the elections are or have been conducted or such nomina-
tion made or any day subsequent to the date fixed for the
general elections in the State; or

(if} the members who due to the circumstances beyond their control
fail to take oath on the day fixed for the purpose; or

(7ii) the members elected or nominated io the Assembly constituted
of deemed to have been constituted under section 5 of the -
Government of Unton Territories Act, 1963 (20 of 1963); or-

(iv) the members of Assembly constituted under section 3 of the
Government of Part-C States Act, 1951 (49 of 1951},

shall be entitled to the penston under sub-section (1) irrespective of

the facts that they have not completed the specified period of five

years as such members;”

(b) in thé existing proviso after the words “provided” but before the
. word *‘that” the word “further” shall be inserted.

3. Insertion of section 6-C.—After section 6-B of the Hirachal Pradesh
Legisiative Assembly (Allowances and Pension of Members) Act, 1971, the
following section alongwith its heading shall be added, namely:—

“6-C. Medical facilities to ex-members—Every person who is entitled
to pension under the provision of section-6-B shall also be entitled
to such medical facilities for himself and for the members of his
family as are from time to time admissible to the retired -Class 1
Officers of the Himachal Pradesh Government™,

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
AND PENSION OF MEMBERS) (EIGHTH AMENDMENT) ACT, 1977

A RRANGEM EN‘I‘ OF SECTIONS
Sections :

1. Short title and commencement.
2. -Insertion of explanation to sub-section (4) of section 3.

'THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
AND PENSION OF MEMBERS) (EIGHTH AMENDMENT) ACT, 1977

{Acr No. 8 or 1977y

{Received the assent of the Governor, Himachal Pradesh on the 29th
April, 1977 and was published in R.H.P. Extra, dated the 2nd May, 1977, p. 413).

i. ForStatement of Objects and Reasons, ses R.H.P. Extra, dt. 8-4-1977, p. 304.
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An Act further to amend the Himachal Pradesh Legislative Assembly (Allowances
and Pension of Members) Act, 1971 {Act No. 8.9f 1971},

Be it enacted by the Legislative Assembly of Himachal Pradesh in the
Twenty-eighth Year of the Republic of India, as follows :—

1, Short title and commencement.—(1) This Act may be called the Himachal
Pradesh Legislative Assembly (Allowances and Pension of Members) (Righth
Amendment) Act, J977.

(2} It shalt be deemed to have come into force with effect from the 25th
June, 1975,

2, Insertion of explanation to snub-section (4) of section 3.—After sub-section
(4) of section 3 of the Himachal Pradesh Legislative Assembly (Allowances and
Pension of Members) Act, 1971 (8 of 1971), the following explanation shall
be inserted, namely:—

“Explanation—The legal detention for this purpose does not include
detention under any law relating to preventive detention.”.

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
* AND PENSION OF MEMBERS) (NINTH AMENDMENT) ACT, 1978

ARRANGEMENT OF SECTIONS
Sections ;

1. Short title and commencement,
2. Amendment of section 6-B.
3. Retrospective effect to certain amendments.

. THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
AND PENSION OF MEMBERS) (NINTH AMENDMENT) ACT, 1978

{Acr No. 31 or 1978

‘(Received the assent of the Governor, Himachal Pradesh on the Sth Ontober,-
1978 and was published in R H,P. Extra, dated the 13tk October, 1978, p. 1357-
58). )

An Act further to amend the Himachal Pradesh Legislative Assembly (dllowances
and Pensioi1 of Members) Act, 1971 (Acz No. B of 1971).

It i$ hereby enacted by the Legislative Assan:-b]y of Himachal Pradesh
in the Twenty-ninth Year of the Republic of India, as follows:—

1. Short fitle and commeacement. —(1) This Act may be called the
Himachal Pradesh Legislative Assembly (Allowances'and Pension of Members)
(Minth Amendment) Act, 1978. .

(2} It shall come into force at once.

2, Amendment of section 6-B.—In sub-section (1) of section §-B of the Hima-
" chal Pradesh Legz*‘!atwe Assembly {Allowances and Pension of \dembers) Act,

1. For S{atcment oF Ob_;octs and Rozions, see R H, P E:m-: dt. !6 -9 1978 p. 1183
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(b) where the amount of pension to which he is gntitled under such
law or otherwise is-less than that to which he is entitled under sub-
section (1), such person shall be entitled to pension under that
section -only for an amount which falls short of the amount
of pension to which he is otherwise entitled under that sub-
gection.

{4) In computing the number of years for the purposes of sub-section (1),
the period during which 2 person has served as a Minister, as defined in the
Salaries and Allowances of Ministers (Himachal Pradesh) Act 1971 (3 of 1971)
or the Speaker or the Deputy Speaker of the Asserably or thc Chairman of
the Territorial Counci! shall also be taken into account.”.

. 6. Amendment of section 7.;—13 sub-section (2) of section 7 of the priucipal
Act, the word *and” occurring at the end of clause {f) shall be omitted and there-
after the following clause {ff) shall be ingerted, namely:— .

“(ff) the form in which ccmﬁcnte if any, shall be furnished by any person
for the purpose of claiming any pensxon under section §-B; and™.

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
AND PENSION OF MEMBERS) (SEVENTH AMENDMENT) ACT, 1977

ARRANGEMENT OF SECTIONS
Sections :

1. Short title and commencement.
2. Amendment of section‘G-B.
3, Insertion_ of section 6-C.

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
AND PENSION OF MEMBERS) (SEVENTH AMENDMENT) ACT, 1977

(Acr No. 11 or 19771

(Received the assent of the Govcmor. Himachal Pradesh on the 30th
;::61; 1977 and was published in R.H.P. Extra dated the 1st Tuly, 1977, p. 745-

An Act further to amend the Himachal PradeshLegi.rIative Assemdly (Allowances
_and Pension of Members) Act, 1971 (Act No. 8 of 1971). )

" BE it cnacted by the Legislative Assembly of Himachat Pradesh in the
Twenty-cighth Year of the Republic of India, as follows:—

1. Short title and commencement,—{]) This Act may be called the
Hnnachal Pradesh Legislative Assembly (Allowances and Pension of Memberg)
(Seventh Amendment) Act, 1977

(2) It shall come into force at onee.

—

1. For Slalmcnt of Objects and Rcuaona, see R H P, Extn, dl 8-8-1971, 5. 302,
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2. Amendment of gection 6-B.—In section 6-B of the Himachal Pradesh
Legislative Assembly (Allawances and Pension of Members) Act, 1971 (Act
No. 8 of 1971), the following amendments shail be made, namely:—

{a) After sub-section (1) and before the cxisting proviso, the following
new proviso shall be inserted:—
“Provided that,—

(/) the members clected or nominated from the constituencics
where the elections are or have been conducted or such nomina-
tion made or any day subsequent to the date fixed for the
general elections in the State; or

(if} the members who due to the circumstances beyond their control
fail to take oath on the day fixed for the purpose; or

(7ii) the members elected or nominated io the Assembly constituted
of deemed to have been constituted under section 5 of the -
Government of Unton Territories Act, 1963 (20 of 1963); or-

(iv) the members of Assembly constituted under section 3 of the
Government of Part-C States Act, 1951 (49 of 1951},

shall be entitled to the penston under sub-section (1) irrespective of

the facts that they have not completed the specified period of five

years as such members;”

(b) in thé existing proviso after the words “provided” but before the
. word *‘that” the word “further” shall be inserted.

3. Insertion of section 6-C.—After section 6-B of the Hirachal Pradesh
Legisiative Assembly (Allowances and Pension of Members) Act, 1971, the
following section alongwith its heading shall be added, namely:—

“6-C. Medical facilities to ex-members—Every person who is entitled
to pension under the provision of section-6-B shall also be entitled
to such medical facilities for himself and for the members of his
family as are from time to time admissible to the retired -Class 1
Officers of the Himachal Pradesh Government™,

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
AND PENSION OF MEMBERS) (EIGHTH AMENDMENT) ACT, 1977

A RRANGEM EN‘I‘ OF SECTIONS
Sections :

1. Short title and commencement.
2. -Insertion of explanation to sub-section (4) of section 3.

'THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
AND PENSION OF MEMBERS) (EIGHTH AMENDMENT) ACT, 1977

{Acr No. 8 or 1977y

{Received the assent of the Governor, Himachal Pradesh on the 29th
April, 1977 and was published in R.H.P. Extra, dated the 2nd May, 1977, p. 413).

i. ForStatement of Objects and Reasons, ses R.H.P. Extra, dt. 8-4-1977, p. 304.
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An Act further to amend the Himachal Pradesh Legislative Assembly (Allowances
and Pension of Members) Act, 1971 {Act No. 8.9f 1971},

Be it enacted by the Legislative Assembly of Himachal Pradesh in the
Twenty-eighth Year of the Republic of India, as follows :—

1, Short title and commencement.—(1) This Act may be called the Himachal
Pradesh Legislative Assembly (Allowances and Pension of Members) (Righth
Amendment) Act, J977.

(2} It shalt be deemed to have come into force with effect from the 25th
June, 1975,

2, Insertion of explanation to snub-section (4) of section 3.—After sub-section
(4) of section 3 of the Himachal Pradesh Legislative Assembly (Allowances and
Pension of Members) Act, 1971 (8 of 1971), the following explanation shall
be inserted, namely:—

“Explanation—The legal detention for this purpose does not include
detention under any law relating to preventive detention.”.

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
* AND PENSION OF MEMBERS) (NINTH AMENDMENT) ACT, 1978

ARRANGEMENT OF SECTIONS
Sections ;

1. Short title and commencement,
2. Amendment of section 6-B.
3. Retrospective effect to certain amendments.

. THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
AND PENSION OF MEMBERS) (NINTH AMENDMENT) ACT, 1978

{Acr No. 31 or 1978

‘(Received the assent of the Governor, Himachal Pradesh on the Sth Ontober,-
1978 and was published in R H,P. Extra, dated the 13tk October, 1978, p. 1357-
58). )

An Act further to amend the Himachal Pradesh Legislative Assembly (dllowances
and Pensioi1 of Members) Act, 1971 (Acz No. B of 1971).

It i$ hereby enacted by the Legislative Assan:-b]y of Himachal Pradesh
in the Twenty-ninth Year of the Republic of India, as follows:—

1. Short fitle and commeacement. —(1) This Act may be called the
Himachal Pradesh Legislative Assembly (Allowances'and Pension of Members)
(Minth Amendment) Act, 1978. .

(2} It shall come into force at once.

2, Amendment of section 6-B.—In sub-section (1) of section §-B of the Hima-
" chal Pradesh Legz*‘!atwe Assembly {Allowances and Pension of \dembers) Act,

1. For S{atcment oF Ob_;octs and Rozions, see R H, P E:m-: dt. !6 -9 1978 p. 1183
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1971 (8 of 1971) (hereinafter called the principal Act), the following amendments

shall be made, namely:— )

" appearing at the end of clanse (¢), the sign and word
; o shall be substituted, and afier clause (¢} so amended, the

following clauses (d) and (¢) shall be inserted —

“(d) a member of— -

(i) the Legislative Asseinbly of the erstwhile State of Patiala
and Fast Punjab States Union; or
(/i) the Legislative Assembly of the erstwhile Punjab Stale; or
{ify the Legistative Council of the erstwhile Punjab State; or
(iv) partly as a member of the one and partly as a member of
the other; . "

(1) for the sngn

ik,

who has been eiected or nominated to represent the whale
or the parl of the areas added to Himachal Pradesh uander
section 5 of the Punjab Re-Organisation Act, 1966 (31 of 1966)
and is an ordinarily resident of the territories as comprise in
the State of Himachal Pradesh; or

“(e) partly as u member of the Asserubly and partly as a member
of the Legislative Assembly of erstwhile State of Patiala and
Esst Punjab States Union or the Legislative Assembly/CounciI

of the erstwhile State of Punjah, as the case may be:”; and
" (/) in the_ first provise at the end of clause (iv), the word “or’shall be
insested and “after clause (iv) so amended, the foliowing clatise (1') .
shall be added:—

“(v) the members of the Territorial Council of Himachal
Pradesh choscn or pominated under section 3 of the
Territerial Councils Act, 1956; (103 of 1956)™.
3. Retrospective effect to certain 1mendments.—-The amendments made
in section.6-B of the principal Act, vide section 2 of the Himachal Pradesh
Legislalive Assembly (Allowances and ‘Pension of Members) (Seventh Amend-

ment) Act, 1977, (11 of 1977) and vide section 2 of this Act shal always be deemed
to have been made with effect from the 31st December, 1976. -

NOTIFICATIONS AND RULES
'UNDER

THE HIMAGCHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
AND PENSION OF MEMBERS) ACT, 1971

Authorisation to countersign ciairos of M.L.As.
YIDHAN SABHA SECRETARIAT
NOTIFICATION
S-l':frnfa—l?loo-}, the 5th July, 1978

_ No. 3-1/71-V8.—In exeicise of the powsrs confecred by section 7 of the
: Himachal Pradesh Legislative Assembly (Allowances and Pension of Members)
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THE HIMACHAL PRADESH 1EGISLATIVE ASSEMBLY
(ALLOWANCES AND PENSION OF MEMBERS) (AMENDMENT)
ACT; 1982 -
LS T (Ker N 408 1982)1 77 T

¥

.;-_-';_ _ . - B SRR AR‘R:ANGEME.N'T:QE‘;SECTIC)_N'S:
Séérfans::' g .23 D Lo .

1. Short title and commencement.
2. 'Amendment ofséction§-B.

(Received the assent of the Governor of Himachal Pradesh o the 30th April, 1982
and was published in Rajpatra, Himachal Pradesh (Extra), dated the 30l
April, 1982, at puge 342). .

An Act further to amend the Himachal Pradesh Legislative dssembly (Allowances

and Pension of Members) Act, 1971 (Act No. 8 of 1971).

BE it enacted %y the Legislative Assembly of Himachal Pradesh in the
Thirty-tHird Year of the Reépublic of Indiz, asfollows™—" =~ 777" = =7 7 T~

1. Short title and commencement,— (1) This Act may be called the Himachal

Pradesh Legislative Assembly(Allowances and Pension of Members)(Amendment)

Act, 1982.

(2) Tt shall and shall always be deemed to have come into force with effect
from the 31stday of December, 1976. «—_ ... 2 - ~

2. Amendment of section 6-B.— Insectién 6-B of the Himachal Pradesh

Legislative Assembly - (Allowances and Pension of Members) Act, 1971 (8of
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of the ferritories astomprised . in the” State of Himachal Pradesh”
Shall :bé omitted; e o

) ()] after the sign ‘3 oceurring at the end of item (v} of the first groviso

L 1o sub-section (1) the word “or” shall be inserted and after theitem (v)
—=-—-—soamended thefollowingiters {vi) and{(viiyshall-be added; namely:— -

“(vi) the members ofthe Legislative Council of the erstwhile Punjab State
who ceased to be such members under sub-section (2) of section 22
of the Punjab Re-organisation Act, 1966 (31 of 1966) and who had
their domicile in the State of Himachal Pradesh during the period
they served as members of the said Council;or

" (vii) the members who have served as members for full term of a Legislalive

o Assembly, the Legislative Councilor the Territoriat Conncil, as the .

case may be, but the term falls short of five years by a period not
exceeding three months ;" and

1. ForStatement of Objects and Reasons, sée RILD.. Extea. dated 1-4-1982
atpage221,

.
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oFkiit-seotion (1), thé Words Handsin ordinacily risident



61

(c) for the sign‘*.* occurring ‘at:the chd of sub-section (3), the siga-<:"shall

be substituted and there_fier the following proviso shail be inserted
“amel}r'.'-—-— . e - s

“provided that the pension payable under the Freedom Fighters’
Pension Scheme and:or the Swatantrata Sainik Samman Pension
Scheme framed by the Central Government shall not be taken ipto
"account for determining the amount of pension payable under this
Ac_t-u . . ) ) . .‘_ -

'THE BIMACHAL PRADESH LEGISLATIVE ASSEMBLY
.(ALLOWANCES AND PENSION OF MEMBERS) (SECOND -

- AMENDMENT) ACT, 1982 . ..
. -(Act No. 7 oF 1982) o
ARRANGEMENT OF SECTIONS =~
: S:eci'ian.-s":z- - . _ o
. - 1. Shorttitle and commencement, - - - . Dolala
_ 2. - Amendment of section 3. LT Ee T .
’ ‘(‘Iéecefved-{!!e'&sséf;tvofr?:e.-GrI)_.ve!:nbr,.. Him&d‘r&f:P;v;;d;:sh,‘on.. ‘the 22nd July,
1982 and was published in R.H.P. (Extra. ) dated the 24th July, 1982, at page 714)

[l .

~r An JA,ct Surther. to arieind. the Himachal Pradish h“LeéfSla;'riP‘é ";ziks;ﬁié{-i’-“-
(Aliowances and Pension of Membets) Act,1971 (Act No. 8 of 1971).

BE it enacted by the L;egisl'at ive {Asscﬂilil'y ‘of Bimachal Praesh in the Thicty-
th]rd —Yea.r—ﬂt}the chubﬁc.of_lnd[a’_,as follpws e e - - : S e
1. -Short title and commencement.—(1) This Att may becalled the Himachal
Pradesh- Législative Assembly (Allowances-and Peqsion of Members) (Second

Awmendment) Act, 1982, e

('25‘ It shalland shall always be deemed to have come jnto force with effect

from the 19th day of May, 1982,

2. Amendment of section 3. —For the words «from.the date on Which he.takes.
his oath* accurring insub-section (1)-of section 3 of the Himachal pradesh Legis-
lative Assembiy (Allowances and Pénsion of Members) Act, -1971-(8 of 1971) the.
words“from the date on which he is declared duly elected underthe Representation
of the People Act, 1951 (43 of 1951)or if such declaration is made ‘before the
vacancy occuss, from the date of occurrence of vacancy” shall be substitued,

-

T s teyg
1, For Statement of Objects and Reasons sce, R.HLP. EXtra., dated 30:5-1982,
page 600 . .o L0 oL L .-
: ]
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(c) for the sign‘*.* occurring ‘at:the chd of sub-section (3), the siga-<:"shall

be substituted and there_fier the following proviso shail be inserted
“amel}r'.'-—-— . e - s

“provided that the pension payable under the Freedom Fighters’
Pension Scheme and:or the Swatantrata Sainik Samman Pension
Scheme framed by the Central Government shall not be taken ipto
"account for determining the amount of pension payable under this
Ac_t-u . . ) ) . .‘_ -

'THE BIMACHAL PRADESH LEGISLATIVE ASSEMBLY
.(ALLOWANCES AND PENSION OF MEMBERS) (SECOND -

- AMENDMENT) ACT, 1982 . ..
. -(Act No. 7 oF 1982) o
ARRANGEMENT OF SECTIONS =~
: S:eci'ian.-s":z- - . _ o
. - 1. Shorttitle and commencement, - - - . Dolala
_ 2. - Amendment of section 3. LT Ee T .
’ ‘(‘Iéecefved-{!!e'&sséf;tvofr?:e.-GrI)_.ve!:nbr,.. Him&d‘r&f:P;v;;d;:sh,‘on.. ‘the 22nd July,
1982 and was published in R.H.P. (Extra. ) dated the 24th July, 1982, at page 714)

[l .

~r An JA,ct Surther. to arieind. the Himachal Pradish h“LeéfSla;'riP‘é ";ziks;ﬁié{-i’-“-
(Aliowances and Pension of Membets) Act,1971 (Act No. 8 of 1971).

BE it enacted by the L;egisl'at ive {Asscﬂilil'y ‘of Bimachal Praesh in the Thicty-
th]rd —Yea.r—ﬂt}the chubﬁc.of_lnd[a’_,as follpws e e - - : S e
1. -Short title and commencement.—(1) This Att may becalled the Himachal
Pradesh- Législative Assembly (Allowances-and Peqsion of Members) (Second

Awmendment) Act, 1982, e

('25‘ It shalland shall always be deemed to have come jnto force with effect

from the 19th day of May, 1982,

2. Amendment of section 3. —For the words «from.the date on Which he.takes.
his oath* accurring insub-section (1)-of section 3 of the Himachal pradesh Legis-
lative Assembiy (Allowances and Pénsion of Members) Act, -1971-(8 of 1971) the.
words“from the date on which he is declared duly elected underthe Representation
of the People Act, 1951 (43 of 1951)or if such declaration is made ‘before the
vacancy occuss, from the date of occurrence of vacancy” shall be substitued,

-

T s teyg
1, For Statement of Objects and Reasons sce, R.HLP. EXtra., dated 30:5-1982,
page 600 . .o L0 oL L .-
: ]
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and "from the" in the serond proviso to rule 7, the words' luggage
upto a full wagon" shall be substituted; and

(c} at the endof rule 7, the following explanation shall
be added, namely :——

"Explanatlon.—For the purpose of these rules, the words "full
wagan" will have the same meaning as given for these words in rule
1-A of the 'High Court Judges' Travelling Allowance Rules, 19456.°

4. Acendrent of rule —10,—The words "the Act or" occurring

in between the words "made in" and "these rules"™ in rtule 10 of
the said rules shall be deleted.

(R.H.P. Extra., dated 15th Movewber., 1985, P. 2644~2645)

NOTIFICATIO'S AND RULES
+  Under

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLCKANCES AND
PENSION OF MEMBERS) ACT, 1971

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES AND
PENSION OF MEMBERS) (AMENIMENT) ACT, 1985

{Act No. 10 of 1985}
ARRANGEMENT QF SECTIQNS
Sections @

1. Short title and commencement. -
2. Amendment of section 2.

3. Amendment of section 4-D.

|Received the assent of the Governar of Himachal Pradesh
on the 1lth September, 1985 and was published in Ra}lpatra,
Himachal Pradesh {Extraordinary), -dated. the 28th september,
1985 at page 1571]. N ’

An Act further to amend the Himachal Pradesh Legislative
Assem.'v (Allowances and Pension of Members) Act, 1971 (Act
No. 8 of 1971). :

BE it enacted by the Legislative Assémbly of Himachal -
Pradesh in the Th:.rty-sz:-:th Year of the. Republic of India. as
follows :-- :

1. Short title and co:umencement.-—-(l) Th:ls Act may be

1. For statement of (bjects and Reasons see R.H.P. er_n.. datod 6rh July, 1985.
mge 1014,
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calied the Himachal Pradesh "Legislative Assembly. (Allowances
and Pension of Members) {Amendment) Act, 1985.

(2) It shall be deemed to ..ave come into force with effect .
from the Ist day of October, 19B4. b

2. Amendment of gsection 2.—In section 2 of the Himachal
Pradesh Legislative Assembly (Allowances and Pension of Members)
Act, 1971 (B of 1971) (hereinafter called the principal Act),—-

{a) the word "and" occurring at the end of clause (f)
shall be omitted; and

(b) for the sign "." occurring at the end of clause
(g), the sign and word "; and" shall be substituted
and thereafter the following new clauce (h} shall
be added, namely :—

"(h) 'Gevernor' means the Governor of Himachal
Pradesh.”

3. Amendment of section. 4-D.—The existing section 4-D
of the principal Act, shall be renumbered as sub-section (1)
and thereafter the following new sub-section (2) shall be added,
namely :—-

"(2) Where a member having obtained house buidling
advance for the coustructian of a house or for the purchase
of a build-up house under sub-section (1) dies during ,
his term as such member and the Governor is satisfied :
r that the pecuniary condition of the family of the decesed
) is such that the amount advanced cannot be repaid by
the family of the deceased, the amount of such advance .
or any part thereof which would have accrued after
the date of his death in accordance with the terms
and conditions of the grant of the advance aleng with
interest thereon may be written off with the sanction
of the Governor."

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
AND PENSION OF MEMBERS) RULES, 1971

’

AMENDMENT OF RULES

HIMACHAL PRADESH VIDHAN SABHA SECRETARIAT
Notification

Shimla-4, the 2nd May, 1985

No. 3-B4/80-VS5.—In exercise of the powers vested in him -
inder section 7 of the Himachal Pradesh Legislative Assembly
(Allowances and Pension of Members) Act, 1971, the Speaker,
Himachal Pradesh Legislative Assembly, hereby makes the following
rules- to amend the Himachal Pradesh Legislative Assembly (Allow-.
ances and Pension of Members) Rules, 1971:—-

1. Short title and commencement.——(1} These rules may
be called the Himachal Pradesh Legislative Assembly ({Allowances
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and Pension of Members} (First Amendment} Rules, 1985.

(2} These rules shall come into force with effect from
the 1st day of May, 1985, - :

2.  Substitution of Proviso to rule 6,—The provise shall
be substituted as below :— :

"Provided that claims on account of travelling, halting
and incidental allowances of Members f{or attendlng the
meetings of Committees appointed by Government shall be
paid after these have been countersigned by the Secretary,
Vidhan Sazbha for encashment.®

(R.H.P. Extra., dated 8th Junc, 1985, P. B%7-898)

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY MEMBERS
(ADVANCE OF LOAN FOR PURCHASE OF MOTOR CAR) RULES, 1979

AMENDMENT OF RULES
HIIMﬁCHAL PRADEI.SH VIDHAN SABHA
Notification
Shimla~-4, the 8th August, 1985

No. 3-28/79~¥S5.—In excrcise of the powers conferred by
section 7 of the Himachal Pradesh Legislative Assembly (Allowances
and Pension of Members} . Act, 1971 (Act No. 8 of 1971), the
Speaker, Himachal Pradesh Legislative Assembly, hercby makes
the following rules to amend the Himachal Pradesh Legislative
Assembly Members ({Advance of Loan for Purchase of Motor Car)
Ruies, 1979 :-- -

1. Short title and commencement.—(1} These rules may
be called Himachal Pradesh Legislative Assembly Members (Advance
of Loan for Purchase of Motor Car) (lst Amendment) Rules, 1985,

{2) These rules shall come into force with immediate elfect.

2. Ameadment of rule 4.—Fcor the words "Sixty thousand"
oceurving in rule 4 of the Himachal Pradesh Legislative Assembly
Members (Advance of Loarn for purchase of Motor Car) Rules,
137%, (hercinalter called the "said rules"), the words "Eighty
{ive thousand" shall be substituted and for the sign "." occurring
at the end of rule 4 of the said rules, the sign “:" shall be
substituted and thereafter the following provise shall be added,
namely :—- )

"Provided thal in case a Member has taken the house build-
ing advance under rule 4 of the Himachal Pradesh Legislative
Assembly Members (Advance of Loan for House Building)
Rules, 1979, then the total amount of the Motor Car Advance
together with the house building advance already availed
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13.  Responsibility .of first court of appeal.—All Appellate Courts should
instst that the particulars sel forth in paragraphs 8 and 9 above shall always
be contained in the judgement of the Court of first instance,

[R. H.P, datcd 29-8-1987, . G649].

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOW-
ANCES AND PENSION OF MEMBERS) (AMENDMENT) ACT, 1986
(AcT No. 3 oF 1987
ARRANGEMENT OF SECTIONS
Sections : -
1. Short title and commencement.
2. Amendment of section 6-B,

(Received the assent of the Governor, Himachal Pradesh, on the 2nd January
1987, and was.published in R,H,P. Extra,, dated 8-1-1987 at. page 112)

An Act further to amend the Himachal Praidesh Legisiative Assembly (Allowances
and Pension of Members) Act, 1971 (Act No. 8 of 1971).

BEit -enactcd by the Legislative Assembly of Himachal Pradesh in the Thirty-
seventh Year of the Republic of India, as follows —

1. Short titie and commencement.—(1) This Act may be called. the Himachal
Pradesh Legislative Assembly (Allowances and Pension of Members) (Amend-
ment) Act, 1986, '

(2) It shall come into force at once.

2. Amendment of section 6-B.—For the existing sub-section {5) of section-§-B

-of the Himacha! Pradesh  Legislative Assembly (Allowances and_Pension of

Members) Act, 1971, (8 of 1971) the following sub-section {5) shall be substitued,
namely —

“(5) Where any person who draws pension or is entitled to- draw_pension
under sub-section (1) dies,—

() his/her spouse during hisfher life time or till he/she remarries; or -

. (i) if such person léaves no spouse, his minor children till they attain
the age of majority and in case of daughters till they get marripd;

shall be entitled to draw, from the day immediately following the day of
such death or the 24th day of January, 1986 whichever is later, pension
equal to the sum which would have been dvawn by such person under
this section: = '
Provided that where more than one person becomes entitled to pension under
this sub-section, all such persons shzll-draw the said pension in equal shares,”

1. For Statemeat of Ob:ieét_s and Rcaqo‘ﬁs-sc'é‘ RHP Extra, déted 3.12-86-P. 2138. '
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THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOW-
ANCES :AND PENSION OF MEMBERS) (AMENDMENT) ACT, 1987

(Act No, 12 of 19871
ARRANGEMENT OF SECTIONS

Sections
t. Short title and commeacement.
2, Amendment of section 4-B.

(Received the assent of the Governor, Himachal Pradesh, on the 8th May,
1987 and was published in Rajpatra, Himachal Pradesh, dated the &th May,
1987, P.773).

An det to amend the Himachal Pradesh Legislative Assembly (Allowances ond
Pension of Members) Act, 1971 (Act No. 8 of 1971).

Be it enacted by the Legislative, Assembly of Himachal Pradesh in the
Thirty-eighth Year of the Republic of India as follows :—

1. Short title and commencenient — (1} This Act may be calied’the Himachal
Pradesh Legislative Assombly {(Allowances and Pension of Members) (Amendment)
Act, 1987..

(2) It shall come into force at once.

2. Amendment of section 4-B.—In section 4-B.of the Himachal Pradesh
Legislative Assembly (Allowances and Pension of Members) Act, 1971 (8 of
1971) —

(a) for the words “seven hundred and fifty”, the words “onc thousand
three hundred and fifty” shall be substituted; '

(b) for thesign “.” appcaf:hg at the end of the existing section 4-B, the
-8ign *r:*shall bc substituted and thereaftor the following: proviso a]ong
with an Explanatiqn shall be added, namely — ,

“Provided that member. who is entitled to the services of ministerial
staff, including a stenographer; from the Central Government or State
Government or any Corporation owned or controlled by -the Central
Government or the State Goverament or any local authority shall be
entitled only to draw the allowance under this sectionat the rate of
seven hundred and fifty rupees per mensem.

Explanation.-—For the purpases of this section, the chpressmn ‘secretarial faci-
lity* shall include stenographic assistance.”

“I.” For Statement.of Objécts and Reasons se= R.1.P. Extra dated 16-5-1987 p. 8i8.

BRI AN e e
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Refercnce to the Line Read For
ule .
I 2 3 4
Rule 3(3) Proviso rejection relection
Rule52) « - |, 1 inform iniform
Rule 5(2) | 5 register register

{R.H.P. dated, 20-3-1988, P. 738.]

NOTIFICATION
UNDER .

THE HIMACHATL PRADESH/KHADI AND VILLAGE INDUSTRIES
BOARD (AMENDMENT) ACT, 1987

ENFORCEMENT OF THE ACT

[Authoritative English text of the Government notification No. Udyog-11,
(Chi.) 8-11/87, dated 2nd March, 1988 issued in Hindi and published in R.H.P
Extra., dated 12-4-1988, P. 1543].

INDUSTRIES DEPARTMENT
| NOTIFICATION
Shimla-2, the 2nd AMarch, 1988

No. Udyog-II{(Chh.)8-11/87.—In pursuance of sub-section {2) of section 1
. of the Himachal Pradesh Khadi and Village Industries Board (Amendment)
Act, 1987 (Act No. 22 of 1987), the Governor, Himachal Pradesh, is pleased
to appoint the 2nd day of March, 1988 as the date on whlch the said Act
shall come fato force. _

[R.H.P. Extra,, dated 12-4-1988, P. 543 =544 ],

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY
. (ALLOWANCES AND PENSION OF MEMBERS) (SECOND

AMENDMENT) ACT, 1988
(Act No. 12 or 1988)t
ARRANGEMENT OF SECTIONS

Sections:

. 1, Short title.
2. Amendment ofsection 4.

[Aurhonmtrve English text of the Himachal Pradesh Vidhan Sabha (Sadasyon
Ke Bhatte aur Pension) (Dvitiya Sanshodhan) Adhiniyam, 1988 _
(1988 ka Adhiniyam Sankhyank 12)].
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[Received the assent ‘of the Governor, Himachal Pradesh, on the 24th
October, 1988 and was published in Hindi in RH.P., Extra, dated 291k
October, 1988 at page 2539 el §in  English in RH . P., Extra., dated 29th
 October, 1988 atpage2540].

" An Actfurtherto amend the Himachal Pradesh Legislative Assembl )
(Affowances and Pension of Members) Act, 1971 (Act No 8 of 1971),

*BEB it enacted by the Legislative Asscmbly of Himachal Pradesh in
the Thirty-ninth Year of the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh
Legislative, Assembly (Allowances and Pension of Members) (Semnd
Amcndment) Act 1988,

: 2, Amendment of section 4.—For the word “sevcnty-ﬁve” wherever it

occurs in section4 ofthe Himachal Pradesh Legislative Assembly (Allowances

. and Pension of Members) Act, 1971 (8 of 1971) the words “‘one hundred”
shall be substituted,

" THE -HIMACHAL PRADESH LEGISLATIVE ASSEMBLY
. (ALLOWANCES AND PENE}ZQrN ggBMEMBERS) (AMF‘NDMENT)
3

(Act No. 13 oF 1988)2
ARRANGEMENT OF SECTIONS
Sections:

1 Short tltle and com mencemcnt
2, Amcodment of section &-B.

[Anthontarwe English text of ﬂle Himachal Pradesh Vidhan Sabha
(Sadasyan ke Bhatie aur Pension) (Sanshodhan) Adhmyam, 1988 (1988 ka
Adhmyam Sankhyank T)).

1. Passed in Hindi by the Vidban Sabba. Fnr Statement of Objects and Reason sze
R.H.P. Extra, dated 1-9-1988, P. 2110, and 2112.

2. Passed in Hindj by the H.P. Vidhan Sabha, Por statement of Objects and Reasons
see R.H.P. Bxtra., dated 31-3-1988, P, 2098 and 21t.0. _

[Received the assent of the Governor, Himachal Pradesh, on the 26th
- Qctober,” 1988 and was published in Hindi in R.H.P. Extra., dated the 29th
- Oetober, 1988 at page 2535 and in English in R.F.P. Exrra dated the 29tk
Ocrober, 1988at page2336].

An Act further to amend the Himachal Pradesh Legislative Assembly (AHa We -
ances and Pens:on of Members) Aet, 1971 (Act Na 8 of 1971).

BB it enacted by the Legislative Assembly of Hlmacha] Pradesh in lhe
Thicty-ninth Yearofthe Republic of India as follows —

1. Short title and commencement.—(1) This Act may be cailed the
" Himachal Pradesh Legislative Assembly {Allowances' and--Pension. of
Members)(Amendment) é}ct 1988,
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[Received the assent ‘of the Governor, Himachal Pradesh, on the 24th
October, 1988 and was published in Hindi in RH.P., Extra, dated 291k
October, 1988 at page 2539 el §in  English in RH . P., Extra., dated 29th
 October, 1988 atpage2540].

" An Actfurtherto amend the Himachal Pradesh Legislative Assembl )
(Affowances and Pension of Members) Act, 1971 (Act No 8 of 1971),

*BEB it enacted by the Legislative Asscmbly of Himachal Pradesh in
the Thirty-ninth Year of the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh
Legislative, Assembly (Allowances and Pension of Members) (Semnd
Amcndment) Act 1988,

: 2, Amendment of section 4.—For the word “sevcnty-ﬁve” wherever it

occurs in section4 ofthe Himachal Pradesh Legislative Assembly (Allowances

. and Pension of Members) Act, 1971 (8 of 1971) the words “‘one hundred”
shall be substituted,

" THE -HIMACHAL PRADESH LEGISLATIVE ASSEMBLY
. (ALLOWANCES AND PENE}ZQrN ggBMEMBERS) (AMF‘NDMENT)
3

(Act No. 13 oF 1988)2
ARRANGEMENT OF SECTIONS
Sections:

1 Short tltle and com mencemcnt
2, Amcodment of section &-B.

[Anthontarwe English text of ﬂle Himachal Pradesh Vidhan Sabha
(Sadasyan ke Bhatie aur Pension) (Sanshodhan) Adhmyam, 1988 (1988 ka
Adhmyam Sankhyank T)).

1. Passed in Hindi by the Vidban Sabba. Fnr Statement of Objects and Reason sze
R.H.P. Extra, dated 1-9-1988, P. 2110, and 2112.

2. Passed in Hindj by the H.P. Vidhan Sabha, Por statement of Objects and Reasons
see R.H.P. Bxtra., dated 31-3-1988, P, 2098 and 21t.0. _

[Received the assent of the Governor, Himachal Pradesh, on the 26th
- Qctober,” 1988 and was published in Hindi in R.H.P. Extra., dated the 29th
- Oetober, 1988 at page 2535 and in English in R.F.P. Exrra dated the 29tk
Ocrober, 1988at page2336].

An Act further to amend the Himachal Pradesh Legislative Assembly (AHa We -
ances and Pens:on of Members) Aet, 1971 (Act Na 8 of 1971).

BB it enacted by the Legislative Assembly of Hlmacha] Pradesh in lhe
Thicty-ninth Yearofthe Republic of India as follows —

1. Short title and commencement.—(1) This Act may be cailed the
" Himachal Pradesh Legislative Assembly {Allowances' and--Pension. of
Members)(Amendment) é}ct 1988,
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(2) It shall come into force and shall be deemed to have comeinto force
with efféct from the 24th day of January, 1986.

2. Amendmentof section 6-B.—At theend of section 6-B-ofthe Himachal
Pradesh Legislative Assembly (Allowances and Pension of Members) Act,
1971 (8 0f 1971), the following new sub-section (6)shall be added, namely:—

~ *(6) Notwitbstanding anything to the contrary contained in'thig'section
where a person would have been eatitled to draw pension under
sub-section (1), but for his death befors the 31ss-day of Detember,
1976 he éouldnotdraw such pensnon —
() hisfher spouse during hisfher life time or till he/she remarries;

or

(fi} if such person leaves no spouse, bis/her minor childre till they
attain the age of majority and in case of daughitersill they get
married;

shall be entitled to draw pension-equal {o the sum w}uch would ' have
been ‘drawnbysuch apersonaspension under thissection as if such pérson
was alive on the 31st day of December, 1976 or the sum of ritpees three
~ hundred and seventy-five per mensem, whichever is higher:

Providéd 'tHat the uppar Imut of rupees-three hundred'and savenly-ﬁve'
shall not dpply for the peusion under this sub-sectiorifor the period from
the 24th dayofJ¥anuary, 1986 tothe 31st"day of March, 1988:

Provided further that where more than one person becomes enntled
to pension under this sub-section all such persons shall draw the said pen-
sion in equal shares.”

NOTIFICATIONS AND RULES
UNDER

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLO-
WANCES AND PENSION OF MEMBERS) ACT, 1971

.APPOINTMENTS AND DELEGATIONS
VIDHAN SABHA SECRETARIAT
NOTIFICATION
Shfmfa-4 the 23rd July, 1987

No. 3-12/80-V5.—In exercise of the powers conferred by section 7 of
the Himachal Pradesh Legislative ‘Assembly “(Allowances and: Pension of
Members) Act, 1971 read withrule 2(c) of the HimachalPradesh :Legislative
Assembly (Allowanccs and Pension of Mcmbers) Rules, 1971, the Speaker,
Himachal Pradesh Eégislative Asseémbly, is pleasedto authonsotheSecretary
(Admn. A¢counts and Lagislative) 1o - countersign' the -claims of the
Members of the Himachal Pradesh Legislative Assembly as per requirement
of Rulé 6 of the'Himachal Pradesh ‘Legislative Asscmbly( owances and
Pension of Members) Rules,'197 1.

(R.H.P., dated 9-7-1988, p. 570).
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a judgemsznt and decree containing the particulars required by the
Code of Civil Procedure, {808 (5of 1908) 10 be specified therein.

(5) An appea) from the decree of the Revenue Oflicer made under
sub-section {4) shkall lic to the District Judge as if that deeree were
a decree of a Subordinate Judge in an original suit.

(6) A further appeal from the appellate decree of a District Fudge
upon an appeal under sub-section (5}, shall he to 1the High Court
only if the High Couri is satisfied that a substantial question of
law 35 involved.”; and

(¢) the existing sub-seetipn {3) shall be renumbered as sub-section (7).

3. Amendment of section 171.-—The existing clause (cxv) of sub-section (2)
of seclion 171 of the principal Act shall be renumbered as (xx1/) and before
clanse so renumbered, the following cliuse shall be inserted, namely —

“(xxv) any question, 2sto any land or any right to, or title or inte-
rest in, the land which is an encroached land or in relation to which
any person claims that it hns vested or is deemed to lave vested in
him and that he cannot be gjected therefrom under sub-section (1) of
section 163; and .

THE HiMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOW-

ANCES AND PENSION OF MEMBERS) (THIRD AMENDMENT)
ACT, 1988

(AcT No. 3 of 1989y
ARRANGZ MENT OF SECTIONS

Seclipns
1. Short title. ‘
2. Amendment of scction 6-B.
3. Addition of Schedule.
4

Transitory provisions.

[Authoritative English  text of the Himachal Pradesh Vidiem Sabha
(Sadasyon ke Bhatie aur Pension)y {Tritipa Sanshodlany Adhiniyam,
1989 (1989 ka Adhinivam Sankhyant 3Yas required under clawse (3)
of the Article 348 of the Constitution of India)

(Receiyed the mssent of the Governor, Himachal Pradesh, on the 4th
February, 198% and was published in Hindi in R.H.P. Extra,,
dated 7th February, 1989 at page 239-24] and in English in R.H.P.
Extra., dated 7th February, 1989 p 242-243)

i, Pas-s_c—{iﬁlainl&i_ by tf{c_f:limgtml i*ra;llcsh Viduhg:l- §ahha, For Statesnant of Objets
am] Reasons see R.H,P. Bxird,, dated 23-12-1988, p. 70 and 73,
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An Aet further to amend the Himachal Pradesh Legislative  Assembly
(Ah'ouam,es and Peasion of Members) Aet, 1971 {det Vo, § af19 1).

Itis hereby enucted by the. Legisiative Assembly of Himachal Pradesh
in the Thirty-ninth Year of the R-.pubhc of Inlia as follows (—

1. Short title —This Act may be called the Himachal Pradesh Legislative
Assembly Aflowuances and P‘_nalon of Mcmbers) (Third Amandmenl) Act,
1983

2. “Amendment of seetion 6-B.—In section 6-B of the Himachal Pradesh
Legislativ: Assembly tAllowances and Pension of Members) Act, 1971
(8 of-1971) {(hereinater called the principal Act),—

(q} for the words and figure “Rs. 1500 per. mensem”, occurring in
-the second proviso to sub-section (1), the words “thc maximum
pension admissible to the highest Grade-I Officer of the Statc
Governmeni” shall be substituted;

(6) alter sub-section-(1), the following new sub-scction (1-A) shall
be added, namely:—

“(t-A) Noiwwithstanding .anything w0 the conirary contained in
sub-seetian (1), cvery person who is not eligible to  draw
peasion under sub-section (1) for the reason that lie has not
served as member for a period specified thercin, shall be paid
a pension—

" (i) " if he has served . for 4 period exceeding one year but less.
’ than 2 years, equal to Ir3rd of the amount of pension
admissible under sub-section (13};

{iiy if he has served for a period exceeding 2 ycurs but less
than 3 years . equal to 2/3rd of the wmount of pension
admissible under sub-section (I); and .

(fif) it" he has served for a period exceeding 3 years but less
than five years, equal to tlu. amount of pension admlmble
under sub-section (1).”

{¢) for existing sub-section (3) the foltowing sub-section (5) shall be
substituted and thereafter new sub- scctlons (6) and (7) aha[i be
added, namely — :

“(3) Where any person who draws peosion of is entitled to draw
pension under sub-section (1), dies—
(i) hisfhier spouse during: his/her ~ life: time- ot till* Iiefshe
reimarries; or-

(i) if such person leaves no spouse his minor- children il
they attain the age of maturity and in case of daughtcrs
. till they .get married;
. shall be entitfed to draw pension at the rates specified in the
Schedule to this Act :

Provided that where more thin onc person bccomes entitled
- for pension under this sub-section all such persons shall
draw the sajd pepsion in equal shares.
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(¢} The State Governmend may, from timwe te timg, by noti-
fication published in the Official Gazette, modif; fy the rates
specified in the Schedule to this Act ¢

Provided that every notification under this sub- -section shall,
immediately alter it s issued. be laid bcfcm, the Stm.
‘Legislutive Assentbly.

(7} Every persen who draws pcns:onr‘tanulv pensmn or is
cntitled to draw pension/family pentioa shall, in addition
tu the pension/family peasion zdmissible unicr this sec-
‘tion, be paid dearness rehief in pension at the same rates
4§ is adnuissible to other poasisners of the State Gvern-
ment,”

3. Addition of Schedide.—The following Szhedule shall be added ta the
principal Act, namely :—
"SC HEDULE

[See sub-sections (3) and (6) of seclion 6-B} .
The rates of family pension under swb-sestion (5) of seetion 6-8 of the
Act shall be as under 1 —

PR

Pension admissible to ex-M.L.A. Rates of family pension per mensem
under sub-section (1) of section '

B pzr mensem
| 2

{f) Not exceeding Rs. 750/~ 60 per cent of pension subject o o
mintmum of Rs. 3754,
(ii)  Exceeding Rs. 750/- but 40 per cent of persion subject to a

not exceeding Rs. 1500/~ minimum of Rs. 430/-
(iif) Exceeding Rs. 1500/- 30 per cent of pension subjoct to &

minimum of Rs. 600/- and @ maximum
for Rs, 1250f-",

4, T.arm._-.uory provisions.—Any person who. on the commencement of
uiis Act. is i receipt of a family psnsian under the principal Act in excess
of the amount to which he Would hrave been entitled under the provisions ot
sub-section (5) of section 6-B of the principal Act, as amendad by clause (e)
of section 2 of this Act, he shall continue to draw the pension at the same
riles but the d;fference batween the amount of family pension admissible
and the amount already being draws by him shall be treated as personal to
him, subject to its bung ibsurbed in future increases in family pension or
the dearness relief in pension admissible under section 6-B of the principal

Act.

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY  (ALLOW-
ANCES AND PENSION OF MEMBERS) {AM]"QD\/I‘ENT)
ACT, 1989
(AcCT No. 11 ur 1989)*
ARRANGEMENT OF SECTIONS

Seetions : : ’ .

l. Short title.

2, Amcndment of section 6.

i. Passed in thdt by (he H. 7. Vidhan Sabia. For Smu..mm ot Objects and Rmmm
see R.H.P. EXiea., dated 292530989 at page 1063 and 107¢. :
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[Authoritative  English text of the Hiwachal Pradesh Vidhan Sobha
(Sudlasyon ke Batte aur Pension} (Sanshodhwt) Adhinivam, 1989
(1989 ka Adhinivam Senkhyank 1) as reguired under Clyive (3)
of Article 3438 of the Constitution of hdia].

- (Received the assent of the Governor, Himachal Pradesh, on the Tth
June, 1989 and was published in Hindi in RRH.P. Extrn , dated 9th
June, 1989 atpage 1363 and in Englishin R.H. P Extra., ditted the 9th
June. 1989 at page 1364)

An Act further to amend the Himuachal Pradesh Legislative Assembly
(AHowunces and Pension of Members) Act, 197 (Aet No. 8 of 1971),

Re it enacted by the Legislative Assembly of Himachal Pradesh in the
Fortieth Year of the Republic of India as follows —

1. Short title~This Act may be called the Himachal Pradesh Legis-
lative Assembly (Allowances and Pension of Membsrs) {Amendment} Act
1989.

2. Amendment of section 6.—Far the existing sccond and third provisos
to sub-section (1} of section 6 of the Himachal Pradesh Legislative Assembly
(Ailowances and Pension of Memberi) Act, 1971 (8 of 1971), the following
proviso shall be substituted, namely —

“Provided further that journey may also be performed within India
by air by the Member and lus spotse or any other person accom-
panying him to look affer and assist him and in thut event an
amount equivalent to the expenses incurred on such journey shall
be reimbursed to the Membzr and the amonnt so reimbursed
shall be adjusted against his entitlement 10 travel by rail.”,

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY SPEAKER'S
- AND DEPUTY SPEAKER’S SALARIES (AMENDMENT) ACT, 1989

(Act No. 10 of 1989)t

ARRANGEMENT OF SECTIONS
Sections

I. Short titie,
2. Amendment of section 18-A.

[Authoritative English text of the MHimachal Pradesh Vidhan Sabha
Adhraksh anr  Upa-Adhyaksh Vetan (Sanshodhany Adhinivam,
1989 (1989 La Adhiniyam  Sarnkhyank 10) as required under Clause
(3) of Arsicle 348 of the Constitution of Indiaj.

(Received the assent of the Governor, Himachal Pradesh, on the 7th
June, 1989 and was published in Hindi in 'R.EFLP, Extra., aated the 9th
June, (9389 at page 1339 and in English in R.H.P. Extra., dated the 9th
June, 1989 at page 1360)

1. Pasar.'d in le‘dl b;’ the {.P. ¥ 1dh'm Sabhl For Stntement of Ob_]"cts aﬂd Realous
sce R.H.P. Extra,, dated 29-4-1989, p. 1678,
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( Autharitative English text of the Government notification No. GAB-14(1)
2/87, dated the 16th Janugry, 1990 jsswed in Hindi and published in R.H.P,
Extra, dated 22-1-1990, P, 86-87)

Shimla-2, the 16th Jarﬁmry. 1990 N

No.GAB-1A(1) 2/87.—in exercisc of the powers conferred by section 6 :
of the Himachal Pradesh Land Revenue Act, 1954 (Act 6 of 1954), the !
Goverpor of Himachal Pradesh is pleased to orderthe creation of new Sub-
tehsil Bhalai in Tehsil Salooni of District Chamba, Himachal Pradesh,
with the headquarters and territorial jurisdiction shown in the schedule
below with immediaie effect:—

SCHEDULE

SL . Nameof Nameofthe Headquarters  (Jurisdiction)
No.  theDis- newlycreated Names of patwar circles
irict Sub-tehsil included in the Sub-tehsil

1 2 3 4 : 5.

Guwalu
Bhalai
Dughar
Bahangal
Simni
RBaggi
Bhanad
Matti
Drakari
Seri
Badka

1. Chamba ‘Bhalai . Brangal

— )
PO RS LRI~

(R.H.P. Extra., dated 22.1-19590 P. 87-88),

Author.sative English text of the Himachal Pradesh Vidhan Sahba (Sadas-
yon ke DBhatte aur Pension) (Devitia Sanshodhan) Adhiniyam, 1989
(1990 ka Adhiniyam Sankhyunk 2) as required under clause (3) of Article -
348 of the Constitution of India). '

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY
(ALLOWANCES AND PENSION OF MEMBERS) (SECOND
- AMENDMENT) ACT, 1989

tAct No. 2 of 1890)
ARRANGEMENT OF SEC’I‘IONS

Sections: .
1. Short tilile and commencement.
2. Amendment of section 6-B,

1Passed in Hindi by the H. P, Vidhan Sabha. For Statement of Objects and reason
see R.H.P. Extra, dated 12-11-1989 P, 2928 ’
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{Received the assent. of the Governor, Himachal Pradesh on Sth- February,
1990 add was published in Hindi in ' R. HoP. . Extra. .dated.6-2-1990,
page 175 and in English in R. H. P, Exirq., dated 6-2-1990, P_176)

An Act further to amend the Himachal Pradesh  Legislative Assembly
{Allowances and Pension of Membersy Act, 1971 (Act No. 8 of 1971).

. -Be it enacted:-by the Legislative Assembly of Himachal Pradesh.in thé
: Fortieth Year of the Republic of Jndia as follows :—

1. Short title and contmencemens —{1) This Act- may be called the
Himachal Pradesh Legislative -Assemably (Allowances and Pension of
Members) {Second Amendment) Act, 1989, .

(2) It shall be deemed to have come into force with eﬂ‘cct from 7th day
of February, 1989.

2,  Amendment of section 6-B.—In section 6:B of the Himachal Pradesh
- Legislative- Assembly (Allowances and- Pension-of-Members) -Act, 1971,—

(¢) in sub-section (1-A),—

(1) for clauses (i) aud (#), the following clause shall be substi-
iuted, mamely:—

*'(i) if he has served for a period exceeding onc year but less than
* three years, the sum of rupees three hundred and scven(y-five
per mensem; and™; and '

(2) clause (jii) shall be rc-numibered. as clause (if};

-(@) +in sub-section (5), for thesword, brackets:and:figure “*sub-section
" (1), the words, brackets and fgures “sub-scchons (1) and (1:A)”
shall ‘be substituted; and

(o) a&cr sub-section. {5) 50:amended; the following sub-section (5-A)
" .shall be inserted , namely: i—

“(5-A) Notwithstanding anything to the contrary contajmed in this
- gection, where a person would have been entitled to draw
pension under sub-section (1} or sub-section (1-A) of this
section but for his death before the 7th day of. February
1989 he could not draw . such pension, .his spouse, minor
children or un-married daughters shall be enititled to draw
_pension under sub-section (5), as if such person was alive on
the 7th day of February, 1989™. :
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of Kinnaur district, all the powers of a Collector under the said Act, exer-
ciseable by them within the local limits of their jurisdictions as Deputy Excisc
and Taxation Commissioners/Assistant Excise and Taxation Commissioncss/
Excise and Taxation Officers, as the case may be, so far as these are necessary
for the collection of Excise and Taxation Revemue under the following
Acts administercd by the Excise and Taxation Department, namely:—

The Centra] Sales Tax Act, 1956,

The Himachal Pradesh General Sales Tax Act, 1968.

The Himachal Pradesh Passenpers and Goods Taxation Acls

1955,

4. The Himachal Pradesh Entertainments Duty Act, 1968,

., The Himacha! Pradesh Entertainments Tax (Cinemategraph

Shows) Act, 1968,

6. The Himachal Pradesh Taxation (On Certain Goods Carried by
Road) Act, 1976. '

7. The Himackal Pradesh Tax en Luxuries (in Hotels 2nd Lodging
Houses) Act, 1979. )

8. The Punjab Excise Act, 1914 as applied to- the State of H.P.

9, 'Iiggs Medicinal and Toilet Preparations (Excise Duticsy Act

10. The WNarcotic and Psyehoticpic Substanges Act, 1985,

11. The East Punjub Molasses (Contrel) Act, 1948 as applicable

to the State of Himachal Pradesh.

’I;I;%S Himachal Pradesh Motor Spirit (Taxation of Sales) Act,

L [D e

LA

(R.H.D.,, dated 30-3-1991, P. 295)

——

AUTHORITATIVE ENGLISH TEXT OF

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOW-
ANCES. AND PENSION OF MEMBERS) (AMENPMENT) ACT,
1991

(Act No. 13 of 1991

ARRANGEMENT OF SECTIONS
Sagtions: '

1. Short tiltc and commencement.

2. Amendment of section. 4-D.

(Received 1he assent of the Governor, Himachal Pradesl, on- the 8th
May, 1991 aud wus published in Hindi in R.H.P. Extra.,
dated 9-3-1991 at page 1071 and in Englisly in R. L. P. Extee.,,
dated 9:5-1997 at page 1072)

di Act fitrther to amend the Himachal! Pradesh Legislative Asscmbly (Allowan-
ces and Pension of Members) Act. 1571 (Aer No 8 of 1971,

L Passed ianelia Ji gy the Hinaclal Pridsin Yidhoa Sabha. Foc Statemsay of Objedis
i nd'Remsonsesee B, .. 1. Bxira,, dated 12-3-19910 Pr 284 zod 286
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Br it enncted by the Legislative Assembly of Himachal Pradesh in the
Forty-second Year of the Republic of India as follows :(—-

1. Short title and commencement.—(1) This Act may be called ths
Himachal Pradesh Lagislative Assembly (Allowances and Pension of Mem-
bers) (Amendment} Act, 1991. . .

(2) It shalljbe deemed to, have come into force on the 1st day of May,
1985

2. Amendment of section 4-D,—1n section 4-D of the Himachal Pradesh
Legislative Aqsambly (Allowances and Pension of Membcrs) Act, 1971
(8 of 1971), in sub-section (2),—

(@) the words “during his term as such members™ shall be deleted ;
and
(d) the existing Explanation shall-be numbcred as Explananon-l
and after Explanation-I as so numbered, the following new Ex-
planation-IT shall be added, namely:—

' Explanation 11 —For the purpose of this sub-section, the cxprc<s1on
“meimnber” shall also mean and include the ea-mcmbers of the
Abscmbly y

————

AUTHORITATIVE ENGARISH TEXT OF

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOW-
ANCES AND PENSION OF MEMBERS) (SECOND AMEND-
MENT) ACT, 1991
(Act No. 19 of 19911

ARRANGEMENT OF SECTIONS |
Sections: :

[. Short title,~
2. Ameadment of section 6-B.

(Received the assent of the Governor, Himachal Pradesh, on thic 2nd
November, 1991 and was published in Hindi in R.H.P. Excta.,
dated 4-11-1991 at papge 2515 and in English in R.H.P. Extra.,
dated 4-11-1991 at page 2516)

An det further to aniend the Himachal Pradesh Legislative Assembly (Allow-
ances and Pension of Members) Act, 1971 (Aer No. § of 1971).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the
Forty-second Year of the Republic of Invia, as follows:—

i 1. Short titte.—This Act may be called the Himachal Pradesh Legislative
tgssembly (Allewances and Pension of Members) (Second . Amendment)
ct, 1991,

2. Amepdment of section GQB. —In Scclioﬁ 6-B ol the Himachal P.-;ldesll

1, Passed " in Hipdi by tke Himachal Pradesh Vidhan Sabha. For Stalement of
Qbjects and Reasons se¢ R.H.P. Exita., dated 12-9-1991, P, 19556 and 1958,
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BE it enacted by the Legislative Assembly of Himachal Pradesh in the
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1, Passed " in Hipdi by tke Himachal Pradesh Vidhan Sabha. For Stalement of
Qbjects and Reasons se¢ R.H.P. Exita., dated 12-9-1991, P, 19556 and 1958,
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L=gislative Assembly (Allowances and Pension of Members) Act, 1971
(8 of 197)—

(a) for the sign %> appeanng at the end of su:ond provlso, the sign
“:™ shall be suhstntuted

(b after second proviso, the following third proviso shall be inserfed,
namely:—

“Provided further that while reckoning the period for the determination
of the additional pension payable under the preceding proviso, in the
case of members elected from the constituencies comprised of snow-
bound £area (pon-synchronous area) where the clections are or may
be conducted on any day subsequent to the day fixed for the general
elections, the period intervening the date on which the oath is admini-
stered to the members elected to the Assembly in the general elections
and the date on which the oath is adwministered to the members elec-
ted from the snow-bound area (Aon- synchronous area) shall also
be counted.

Explanation.—The  expression “snow-bound acea (nonm-synchronous
area)’® means the area comprising of Kinnaur and Lahanl and
Spiti districts and Pangi and Bharmaure tehsds in Chamba dis-
triet,”?

RUELS
UNDBR _
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AMENDMENT OF RULES
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